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Ld. Counsl (or the Petitioner submits that he has received a request

tuom the r€spondenrs counsel for adjoumment as he is in Personal

diffiolty. The natter has been adiourned from tine to time at the request

of both the parties on grounds of a Possible settiement Last oPPortunity is

being granted to the Parties failing which the m.tter will be heard and

2. To come up on 2"rSeptember. 2016 saL
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